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Heard Mr. U.K. Nair, learned ¢/

. counsel for the applicant and also”

Mse Ue Das, learned Addl. CoGoS\oCi’

for the respondentse.

" We have already admitted two

other cases i.e., O. A, Nos. 111/05

and 112/05 in respect of the-same
advertisement. I also admit this

~application and order notice to the

respondents. Written statement, if
any, within four weeks. Post along=-
with other two cases on 22.7.2005.

‘Needless to say that EKX any
selection and appointment pursuant-
to the impugned notification shall
be subject -to the outcome of the

O.A, —_ Q)

-~

Vvice=Chairman
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22,7 .2005 post. the matter on 24.8.2005

for hearing along with the cannec tec

! cases8s

BN - (;iilﬁVfég//

Member , vice~Chairman
bb

'24;8.2005' Pgst this matter. before the

next available Division Bench.

G

Vice-Chairman

nkm ~°°

8 .8 006

Heard counsel fdr-the parties.
Hearing concluded. Judgment delivered
in open Court, kept in separate sheets.

_The application is dismiseedim in
terms of the order recorded gseparately.
No order as to costs. |

Member .



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' GUWAHATI BENCH, GUWAHATI

' 1 54 of 2005 a
OA. NO. crreeiiresneasisvrevesnssenesnes eerevesssireeassresnrasnires
08.08. 2006
DATE OF DECISION cerieceessennarnrerasians
V4
Shri Manish Kumar : ‘
cesesavarantasanes s s s ar s RS e R S b sra AR s s s s ‘ veresesnsussssnrnssees Applicant/s
Mr UK, Nair, Mr B.K. Talukdar, Mr B. Sarma and Mr Auna C and Mrs. B. ,
Chakraborty . . _
................................................. rvvseseeeneisseseeseesseneeneeseeeness BAVOcCate for the
' Applicant/s.
- Versus -
Umon of India & Others v .
Ceveresueertsseeacesseseneeattar s e e s s S e e s R e e e ae R AR e SRR eE St C e e n e es Respondent/s
MsU. Das, Addl. C.GS.C , :
e vevesevsasasarseneanaseasnsassensersusssaserersaseasacessessesnrsanesnece AAVOCALe fOr the
: Respondents

CORAM

HON'BLE MR K.V. SACH}DANANDAN , VICE-CHAIRMAN
HON’BLE SRI GAUTAM RAY, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers | | -YQNO
may be allowed to see the Judgment? - ,

2.  Whether to be referred to the Report:er or not ? - Yeé

3. Whethertobe forwarded for fnciuding in the Digest :
' Being complied at Jodhpur Bench 7 . Y;gNo.

4. Whether their Lordships wish to see the fair copy ‘
of the Judgment?  « yI/NQ

~

S
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By ‘Advocate Ms U. Das, Addl. CGS.C,

| By Advocates Mr U K Nan‘ Mr B. K Talukdar Mr B Sarma and Mr
Auna o and Mrs B. Chakraborty :

IN THE (“ENTRAL ADMINISTRATIVE TRIBUNAL

| S Ougmal Appl;cat;on No 154 of 2005. - o
' Date of Order : This the Sth. day ofAugust 2006 o
The Hon 'ble Sri K. V Sachldanandan Vice-Chau man.

The Hon ’b}e Srz Gau t;am Ray, Ad mmlstratlve Member.

Shri Mamsh Kumar Aged 21 -years
S/o Shri Narendra:Kumar Singh

" Car'e: Nirmal Grocery Shop
Power House Road, Burma Camp a
- P.O. & PS.: Dxmapur )

PIN-797112 ~ ' . T o
State:Négalar_id. o B S - \
| ' | s ' o Apphcant S

- Versus -

-

1. Umon ofInd;a T o ' | o . ' .

‘Répresented by the Dxrector General (Posts),
- Government of India,

. Mlmst;y_of Communications,
-Department of Posts, Dak Bhavan,

Sansad Marg, New Delha - 110 001

2. | ‘The Chief Post Master General

North East Circle, Shillong - 793 001. . -
S : ~ ---Respondents -

/N

In response to a nohﬁcatmn at annexure - A}l the

A Apphcant apphed f01 the post of Posm} Assistant. Annexuxe - Al5 is - ’
: the phobocopy of the School Leavmg Cerhﬁcate showmg the«dabe of -

- birth . of the Apphcant Annexure - A/6 lS the photocopy of the-' -

Intermed;ate - (Commerce) Exammahon Marks obtamed in the | .

-

| exammatxon Annexuxe Al’? is the phomcopy of the ofﬁmal web sxte T

=~




o

showing the official lang’uege ef'Nagalaxid State as “Eng‘lish'- ’fhé
’Apphcant also submitted certificates " of (‘omputer and typmg
- eknowledge The Apphcant’s contentxon is that he is ehg:ble for the"
post of Postal Assxstant SBCO and N.E. Postal ercle But he was notA
' consxdered for the said post Therefore he has filed thxs Apphcat:on.
| seekmg the followmg reliefs: - N A

“{i) Issue appz opmate order (s)/dlrectlon(s) to:

the Respondent No. 2 to submit.the’

‘Names of short-listed candidates for the

Recruitment -of Postal Assistants who

_ : ~have been called for to appear in the
e 'WntteniAptstude ‘Test and Computer
" - ' Test [including typing skill on computer] -
duly showing the percentage of marks

- secured by each candidate in the Order .
of merit in 10+2 standard or 12™ Class’
Examination’ along-with other relevant’

. recruitment records for the kind perusal
of the Hon’ble Tribunal: and issue such’

- further order (s)/duec'aon(s) as’ the.

" Hon’ble Tribunal may deem proper in

. the. circumstances of. the case, after
perusing the relevant. records to be
submitted by the Respondent No. 2¢ '

(i) - Issue such fuithez ordel (s)/direetzon(s)
. to the Respondents to declare the
recrultment process as null ‘and void, if
“the Hon'ble Tribunal is satisfied, after
perusing the relevant  recruitment
records, that the present apphcant has
ﬁlegally and dxscrimmately been demed
opportunity to take. part in  the
‘Recruitment of Postal Assistant (SBCO)
conducted by the Respondent No: 2; and -
also pass any ather order(s)/dxrechon(s)
as the Hon'ble Tribunal may-deem fit
.and proper as to the circumstances of
the case warrant;

j'(iii‘)’ Make the declaration absolute that -th\e-‘

Recrultment of Postal Assistant (SBCO), -

conducted - ‘by. the .Respondent No. 2-
through the Recruitment Test held on
- 25-05-2005 (WEDNESDAY) as 1rregular,
null and vord and”

2. }he Respondents have fi led a deta;led reply stabement, .

contendmg that at paia - 2 of the nohﬁcatzon it- was spec:ﬁcally_




: xﬂe’ritibnéd t-h.a.t ,“Pr'x.).spectu's containing evligibility cohdiﬁons 'suc}i' as
age, quahficatzons ete. recruitment procedure prescrxbed applxcatlon .
- form and detai]s about the number of vacancies to be fi lled in, the "
| ofﬁcer to whom apphcatxom are to be addressed can be obt:amed from B
all the Head Post Off' ices ...‘..Q..." ‘In the prospectus, at para 3 Z(m) it
was clearly mentxoned "The candxdates should have. knowledge ofjw
local language of !‘he State, i.e. should have studied. the la_'ng'uage
h deé}%‘red as ~locél 1anguage by the State Govl: aé a .su.bj'ect ét 1ea§t up |
.bo Matuculatxon level (SSLC) " The Apphcant passed the Intermed:abe
vExammatxon, equxvalent 0 Xch Class exammatson in the year 2001
from the Blhar Inbermedxate Educahon Councxl and presently staymg} '.
in the State of Nagaland The Apphcant claxmed !:hat the ofﬁcxal
language of the State of Nagaland is 'Enghsh and no othex language
| is avanlable for the State of Nagaland where the Apphcant present:ly
\ resxdes As per the Deputy Secretary (Exammat:on) Nagaland Board
~of School Educatlon Kohlma letter No NBE GIEX-Misc /2002 03 (1)
Ao (ii) Lotha, (m) Sema and (1v) Tenyldle are recogmzed as looa}
fl\anguages for the State of Nagaland The Apphcant did not read in
any of the local- languages 1ecogm?ed and ment:oned in the letter of -'
-the State'iGovgrnment, which is evident from the copy of !:he Mark-
sheet issu,{_ed i)y;,the Bihar In_ter_mediate Educa_tion Co\{nci!: Th=ei‘ef0fe,
he was not faundﬁeligib]é for the sgid post és"per the 'eligibi}ity criteria
‘and his candidaturé was r'eje'ctéd V.It is"the‘ poli-cy of the Géw}émment to
encour age the local youth to join the main stream of the cc;untry by
prowdmg them with the scarce employment opportumhes in the
' :_,re}atwely backward North Fasbem States. The Respondents '
conducted the Computer test fully in accordance w:t:h the method of |

-~

se!echon as mennoned in the prospectus pubhshed and supphed to.

s
/ | o l\ |
N -



the candldabes for. the purpose The Apphcant d:d not study the Jocal

‘ language recogmzed by the Stal:e of Nagaland upto Matrxculai:xon_

level which® was compulsmy- as..per the conditions laid down in the

bl’.ospectus; Therefore, the Applicant has not made out a case and the

O.A. is liable to be set asgde.

3.

Heard Mr U.X. Naxr learned Counsel for t:he Apphcant T

. and Ms. U. Das, }earned Addl C.GS C for the Respoﬁdents

4.

s

Learned Counsel appearmg for l:he parties. submitted that

- the OA. is squale}y identical and sxm;iar to that of the. O.A. Nos.

, 111/2005 and 1]2 of 2005, whxrh ‘were disposed off by a Dmsmn_

Benrh of thxs Trxbunai on 13 06. 2006 dlsmxssmg the said O.As.

‘Learned Counsel appearing for theparhes' subm;tbed ‘that same

"n-:ethod fney be"adopted and followed in this case also. Foi"ﬁeﬁt;er

ﬂlustratxon the oper ative portxon of the said order is reproduced

below -

A

“6. The learned counsel for the
applicants argued that.arbitrary omission of

the applicants from the list of short-listed

-candidates. - for the Postal Assistants
Recruitment Examindtion and the provision of

‘knowledge of local language qualificatidn’

presoubed in the Recruitment Rules 2002 is.

ultra vires and unconstitutional and therefore

it has to be set aside. The learned counsel for

the respondents ‘on -the other hand, has

persuaswely ‘argued that the Department of K

Posts is a public dealing department and the

Postal Assxstants/Sornng Assistants, for which .

the examination is conducted, have to interact
with the public mainly in local language and

-local people are the main customers/investors

of the Department of Posts. The business of

the Department depends upan the customers/
investors in that part of the local areéa and the
knowledge of local language is mandatory for

all officials who directly deal with the local

_people Therefore, the prescription of

‘knowledge of local language qualification’
cannot be sald to be arb:i‘rary or wolatlve of

-
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‘any constltutmnal provision and the short—' .
listing -is also permitted and being a policy. . -

- decision of the Government it cannot be.

challenged and mterfex ed with by any Court of

Law. -

7. . We have given due consideration
‘to the .arguments advanced.by the learned
“counsel for the parties and materials placed on
‘record. The admitted facts of the case are that
both the applicants though claim to know the

- respective local language required for the post
 they have applied for, they have .no

. gualification as grescrxbed in_the notification.

In Column B (i} of Annexure-A/2 Notification
dated '9.1.2002 the prescribed educational

quahﬁcatmn reqmred for direct recruxts is as

follows:

“(i)y Knowledge o‘f }oca} Ianguage of the
state concerned. The candidate should have
studied the local lanquage as a subiect at least

up to mamculahon or eguwa}ent leve »

It is. quxte clear that Clause (n) of
Column" 8 of the said- Notification is very

" categorical that knowledge of local language

of the State concerped  and the candidate
should have studied the local language at least .
up to ‘matriculation or equivalent level.
Therefore it reflects from the said notification
that it is not just the knowledge of- the
language that is prescribed, but the
candidates - should  have studied the local

language as a subject at least upto the - |
matriculation or ~equivalent level. The -

applicants have no case that they have studied

* . .the local language upto matriculation level. - '

They were educated outside the State or they
~had opted a language other than the local
language of the. State. The partlcular'
contention taken in- 0.A.No0.111/2005 is that

~ English.is the official language of thé State of

Nagaland. ~The applicant studied Hindi,
- Sanskrit and English as language papers in
the Secondary School level (equivalent to

- matriculation). English being - the common

language used in the State of Nagaland and
the applicant has also studied . Enghsh
aiongthh the official Natmnal language i.e.

-~ Hindi upto SS8C as well as. 12* standard, the )

“applicant fulfilled the ‘knowledge of local:
-language gualification’ prescribed . in _the
‘Department ' of Posts (Postal Assistants &
-Sorting Assistants) Recruitment Rules 20032.

. The  respondents controvéerfed the said™ : .
. 'contention” stating -that though the official -



’ language in the State of Nagaland is Enghsb _
but the Lg.ﬁmmm.u..g_u d &QLEMJ.&__QQL
other langquages like Ao i, Sema, Lotha:
etc. The official- language ar_xd local language -
are different and m Column 8 (D)_of the '

candidate should have studies the local

.. language as a subject at: least upto

matriculation or equivalent leve] to be eligible

-~ for the post of Postal Assistant. The knowledge

of local language is a mandatory condition for

- appointment to the said post. The respondents -

has produced Annexure-1 issued . by the
Nagaiand Board of School Education, Kohima

to the Supermtendent of Post Offices Kohima :
.. which is reproduced below: .

" : . . - -
To. . -

_P. Chakr aborty
Supdt. of Post Ofﬁces (HR)
Head Post Offi ce,
Ko}uma

~ Subject:- - RECOGNITION OF ‘1OCAL

Sil‘,

~ With reference to your letter No B-
2/Recttf2001 dated 28.8.2002, I am to
-inform’ that the following local languages
. are recognized by Nagaland Board of

School Education. as Modern Indian

Language for Secondary & Higher
- Secondary . courses. - However, these
- languages are optxonal ‘

1.Ao
2. Lotha
- 3.Sema \
- 4, Tenyidie. - _ i
Yours faithfully,
- 8d/- :
{B. K. THAPAX)
. Deputy Secretary (Exams)
'Nagland Board of School Education .
' Kohima”

From the said letter it is very clear that the

languages mentioned therein are recognized

hy the Naga}and Board of Schooi Educatmn :



- to be deal

?

and the applicants did not-have any knowledge
of these languages. Therefore, the applicants
did not possess the qualification prescribed
under the notification, i.¢. ‘knowledge of local
language’ and therefore the question is
whether they are-eligible to be considered and
the short-listing is justified. '

8. . The issues irivolveii in these O.As
are, (a) whether the applicants possess the
prescribed qualification, (b) whether this

Court is justified in interfering with the
recruitment rules for the said post, (c}

whether shortlisting is justified and (d)
whether the inclusion of ‘knowledge of local

language qualification” condition is ultra vires

and unconstitutional. .

Q. It- is. quite clear from the

discussions made above and_scrutiny of the
materials. and documents placed on record

that the applicants did not qualify the

W

prescribed gualification of having completed = .

their studies with the local language as a
subject. Therefore, we are of the view that the
applicants are not eligible to be considered for

their candidature as per Notification. In this

context the contention of the respondents that
these posts were notified for the post of Postal
Assistants/Sorting Assistants. who have to deal
with the local people and customers/investors

l‘g age. \presibig ,ld of local
language as an essential condition will not be

violative of any rule or the constitutional

provisions which has got ‘great force. Then
how is their knowledge to be tested is based

| on the educational qualification and not other
extraneous methods in public . recruitments. ..
The learned counsel for the respondents has

also taken our attention to the decision

reported in 1990 (3) SCC 157 jn N.T. Devin -
Katti apd others Vs. Karnataka Public Service -

Commission and others, wherein the Supreme

‘Court has stated that the eligibility of
. candidate for selection for a post depends

upon whether he is qualified in accordance

with the relevant rules as that existed on the.

date of the advertisement for recruitment.. .

10. The second issue to be considere& ,
is whether this court is justified in interfering -

with such recruitment rules. It has come out
from the materials placed on. record that the
decision of prescribing this qualification of

knowledge of local language’ is not confined

1 ¢ sops._in the local -



mgg gpglgcgblg to g!l Sgatgg fln ia. ‘In the,

circumstances .one - cannot say - that

“discrimination has been meted out by putting

this condmon to a partxcular State. This is a

gteract with the nublxc mamlv in__local

language, as the local people are the main
~ customers/investors of . the Department of -
- Posts. So this condition has been prescribed
with .the due application of “mind . and
. considering the interest of the Department
' and necessity of local language to carry out.

the business of the Department. The Hon’ble
Supreme Court in a case reported’in 2003 (2)

*SCC 673, Orikar Lal Bajaj and others Vs, Union

of India and another, has declared thatifitisa

o policy decision taken by the Government in the .
‘larger .interest, Courts are not' Jjustified in.

mterfermg with such pohcy decxsxons

11. - . The next issue for consnderatidn‘ is

whether short-listing - is Justzﬁed It is an
‘accepteéd proposition of law that when large
number - of candidates are appiy;ng“‘for a

particular post, the Department is Jjustified in

short-listing the candidates so as to- exclude .

those who. do not possess the prescribed
qualification. This dictum has been laid down

- by the Hon’ble Supreme Court in a case .
. reported in 2003. (1) SLR (Calcutta) 803

Sachxnandan Dey \fs State of W B.

12 Lastly, the laxger issue that has
‘been canvassed by thé learned counsel for the
~applicants is that the condition of ’knowledge

.- of loecal” }anguage criteria - prescribed
. Column 8 (ii) in the Department of Posrs

(Postal 'Assistants & Sortmg Assistants)
Recruitment  Rules, 2002, has to be struck

down as illegal and unconstititional. The

contention of the applicant is that Article 14 of

- “the Constitution expressly states’ that ‘the
.- State shall not deny to any person equality -

before -the law or the equal probect:on of the

laws within. the - territory of India’. ~The .
- language criteria prescnbed in this case has _
not . only created in the  discriminatory

pr ovision in the said Recruitment Rules 2002
in -the matter of public employment JUSt

because certain people preferred to’ optv_'_-'
. national language, 'Hindi’ in the mafriculation

examination - instead _of - regional/local

language. This condition - violates. the

! ~ .
B .

olxc d b e_Government of
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fundamentai rights of equality of opportumty
guaranteed in the Constitution of India-and

‘therefore the sald condition in . the
" Recruitment Rules deserves to be struck -

down. The learned counsel further submitted
that Hindi is the official language of -the
country in accordance with Article 343 of the

- "Constitution and. it is incumbent upon every

Government  Department -~ under  the
Gavernment of India to award equal status to

Hindi language in every part of .the country.

The effort to exclude any candidate who has’

studied Hindi upto SSLC level from the

recruitment of Postal Assistants in any part of

. India on the ground that the candidate does

not fulfill the local language criteria wilt be
against the spirit and basic structure. of the
Conshtut!on of India. .

130 The Ieamed coungel for . the

apphcant has taken us to'a dec;smn reported

" in 2001 SCC (L&S) 928'in the case of Gariga

Ram Moalchandang Vs. State of Rajasthan and

canvassed for a position that, “to exclude a

candidate on the ground of not having

knowledge of local laws and regionel language
the Rules violate Articles 14 and 16 ‘of the '
" Conshtutlon of. Indxa ”

14. We have gone through the <a1d
decision,” which speaks of the :regional -
language and mnot of the local. language :

Therefore, that decision; according to our
view, is not strictly applicable in this case. The
test that has been prescribed hy the*Hon’ble
Supreme Court in the said case in determmmg

“the validity or any rule of statutory provision .

with reference to Articles 14 and 16, to see
whether it contravenes the constitutional

guarantees enshrined in Articles 14 and 16,is,

even accordmg to the applicants; ().
classification on which it is founded must be

based on an intelligible differentia and (ii) the

differentia must have a reasonable relation to
. the object sought to be achieved by the Rules |
or Statute. The ob;ect of knowing the local:

language is for semng the public since the

post aspired for is meant for interacting with -
the local people Therefore, it cannot be said.
that there is no reasonable relation to the

object sought for by this rule. This aspect has

been eiaborately discussed by the Hon’ble. “
Supreme Court in the case reported in 2002 -

{3)  SIR 18, Ashutosh ~Gupta vs. State of

- Rajasthan. Thé“Court‘observ‘ed as follows:

>

L__/ |
¢
a
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“Article 14- Reasonable

- classification- Test for challenging the
validity of any Act/Rule on the ground of
violation of Article 14- Allegations
regarding violation of Article 14 of the
Constitution must be specific, clear and

unambiguous- There must be proper

pleadings and averments in the
substantive petition before the denial of
equal protection of infringement of
Fundamental Rights can be decided- The
claim of equal protection under Article
14 therefore is examined with the
presumption that the State Acts are
reasonable  and. justified- Mere
differentiation or inequality of treatment
does not ‘per se’ amount to
discrimination within the inhibition of
the equal protection clause- The stafe
has always the power to make
classification on a basis of rational

distinctions relevant to the particular

stibject to be dealt with- When a law is

challenged as violative of Article 14, it is

necessary in the first place to ascertain

the policy underlying the status and the
~ object intended to be achieved by it.”

5. In the facts and legal position that has been discussed
above, ﬁre are of the considered view that there is\_nq arbitrariness or
that inclusion of the clause, ‘knowledge of local language’ in the
Recruitment Rules 2002 violates the fundamental r_ights or is
violative of Articles-14 and 16 of the Constitution of India and the
object sought to be achieved is'f-easonable. It is also profitable to
quote a decision of the Hon’ble ‘Supreme Court reported in AIR 1893
- SC 2285, ‘V.K. Sood Vs. Secretary, Civil Aviation and others, in which
it is declared that Recruitment Rules cannot be interfered with by the

Courts/Tribunals in such circumstances.

6. . In the conspectus of facts and circumstances, considering

the above discussions and legal position, we are of the considered -

view that the Applicant has not made ocut a case and, therefore, the

]

A\
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O.A. deserves o be dlsmzssed Accozdmgly, we dxsmxss the O.A. In the_ v

cu cumstances no order as to costs

. (GAUTAMRAY) . (KV SA(‘I-HDANANDAN)
ADMINISTRATIVE MEMBER - VICE-CHAIRMAN

© Jmb/
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THE CENTRAL ADMINISTRATIVE TRIBUNAL ;: GUWAHATI BENCH
GUWAHATI

0.A. No. | 5_(7 of 2005

BETWEEN
Shri M anish Kumar
eovoon ... Applicant.
-VERSUS-
Union of India & Ors.
..-..... Respondents.

SYNOPSIS

This instant application under Section 19 of the Administrative Tribunals
Act, 1985 is directed against the arbitrary, discriminatory and malafide sction/
inaction on the respondent part in not permitting your applicant to participate in a
Recruitment Test held on 25.05.05 for the Recruitment to the post of Postal
Assistants (SBCG) in the N.E. Postal Circle inspits of his fulfilling all the
eligibility criteria’s thereby violating all the norms and pri_nc:ip‘{es as contained in
the provisions of the prospectus enclosed with the application form (Annexure —
4). As contemplated vide the provisions contained therein in the said prospectus, a
merit list of the applicants on the basis of the marks in aggregate secured by them
in 1042 or 12™ standard Examination be prepared and ont of the said merit list

only short-listed candidates equal to 10 times of vacancies (for each community




separately) should have beenA called for appearing in the above mentioned
Recruitment Test. The said select list of candidates as envisaged in the prespectus
wag never prepared and the Recruitment tert was held on 25,05.335 in violation of
the said mandatory pfmrisiens. That the apphicant has been discriminated against
inasmuch as candidates securing lesser marks in aggregate in the 1042 or 12™
standard then your applicant have been permitted to participate in the said
Recruitment Test while denying the said oppartﬁnit}' to him. Hence, this
application praying for appropriate orders! directions from this Hon’ble Tribunal

seeking redress of his grievances.



APPENDIX - A
[FORM - 1]
[Sce Rule 4)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

ORIGINAL APPLICATION No:, S-L/ of 2005.

. APPLICATION UNDER SECTION-19 OF THE A.

. Shri Manish Kumar
Union of India & Oth.ei's.

INDEX

T ACT 1985
..... Applicant.

..... Respondents,

sl
No

Description of documents relied upon

ANNEXURE | Page

number:

Application

01-14

Copy of “Vacancy Notification' published in the local
daily ‘News paper’ by the Chief Post Master General,
Shillong [Respondent No.2}

ANNEXURE-A/1

Copy of Imphal HPO Speed Post Receipt No, EE
853188208 IN dated 25.03.2005

ANNEXURE-AR2

Copy of web-page showing the movement particulars of
Speed Post Letter No. EE 853188208IN booked at
Imphal Specd Post Centre on 25 Mar 2005 as available

|in  the website of Department of Posts

‘www.indiapost gov.in/speednet/Track?. aspy®

ANNEXURE-A3

Copy of relevant instructions in the prospectus showing
the “Scale of Pay", ‘Probation’, “Eligibility Conditions’,
‘Mcthod of Sclection’, “Special instructions to the
applicants’, “Details of Enclosures’, “Instructions relating
to submission of Application® etc related to the
recruitment '

' ANNEXURE-A/4

Copy of Secondary School Exmnination Mark shect
containing the date of birth of the applicant '

Copy of Intermediate (Commerce) Examination Marks
Statement, 2001

Copy of web page of official web-site of Nagaland State, |

http://nagaland. nic.in/profile/aglance/him, showing the

official language of Nagaland State as ‘English®

9

Copy of Computer knowledge certificate issued by
“NIOT/Calcutta Centre®

10

11

Copy of “Typing Qualification’ certificate

VAKALATNAMA

Date: 15-¢~05

R Place: Gruoarmake

Dats of filing -

Or

Registration No.

For use in Tribunal’s oﬁbe _

-------------------------

------------------------------

........................

Mamish kwan.
Signature of the applicant

.......
-

Signature
For Registrar
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

ORIGINAL APPLICATION No: /S 4 of 200s.
Shri Manish Kumar, Aged 21-years

X
S/ o Shri Narendra Kumar Singh, , 5 4
Care : Nirmal Grocery Shop, - (1
Power House Road, Burma Camp, ?%
PO & PS : Dimapur PIN: 797 112. G
State: Nagaland. ' :E

1. Union of India .
" Represented by: -
Director General (Posts), Govt of India,
_ ~ Ministry of Communications,
‘ . Department of Posts, Dak Bhavan,
: Sansad Marg, New Delhi - 110 001.

2. ' ‘'The Chief Post Master General, .
- North East Circle, Shillong - 793001

T Respondenﬁ.
In the matter of: '
‘Violation of Fundamental Rights’
* guaranteed in the Constitution of India,
) " and ‘Denial of Equality of Opportunity’
in the matter of public employment in
violation/contravention of Article-16 of

_ COnsﬁ!:uﬁon of India.

AND-
In the matter of: :

Unfairness and .Disorimination, in the
matter of .publio employment, .in .
violation of Article-14 and Article-16 of |
the Constitution of India, in the
ANNUAL RECRUITMENT OF POSTAL
ASSISTANTS IN N..E-POSTAL CIRCLE for

SAVINGS BANK CONTROL
ORGANISATION (in short called as
‘SBCO'}. '

- AND -



In the matter of:
lilegal and arbitrary denial of

4opportunity to _tha applicant to take

part in the 'ANNUAL RECRUITMENT OF »

POSTAL ASSISTANTS IN N.E-POSTAL
CIRCLE FOR SBCO [SAVINGS BANK
CONTROL ORGANISATION’;

-AND -
"In the matter of:
Irregular holding of Recruitment Test/
Written Aptitudo - Test for the
RECRUITMENT OF POSTAL ASSISTANTS
(SBCO) IN N.E-POSTAL CIRCLE without
_publishing the names of Short-listed

candidates, : .

1. PARTICULARS OF THE ORDER AGAINST WHICH THE

APPLICATION lS MADE:

The application is made against the irregular, arbitrary and illegél

holding of Recruitment Test/Written Aptitude Test & Computer

Test etc on 25-03-2005 (WEDNESDAY] by the Respondent No.2'

'thhout publishing the “‘Names of Short—hsted cand:l.dates and

also against the demal of opport:umty to the applicant to take part
m the Recnutmmt Tests held on 25- 05 2005 for the Recnntment

of Postal Assistants (SBCO) in N, E-Postal Circle.

2. JURISDICTION OF THE TRIBUNAL: :
The applicant declares that the subject matter in which the

present application is filed and the applicant wants redressal is
within the jurisdiction of the Hon’ble Tribunal.

- 3. LIMITATION:

The applicant further declares that the application is within ;’hev
limitation period prescribed in Secﬁon-z:l of the Administrative

Tribunals Act, 1985.



4. FACTS OF THE CASE: -

4.1.

4‘3.

The applicant, being a law-abiding citizen of India, is

entitled to all the constitutional rights, guarantees and

applicant, presently, is-a resident of Dimapur Town in

Nagaland Stau-

The applicant, who was born and brougﬁt up in Chandmari

completed his High School Educ¢ation in the year 1998

under the Bihar School Examination Board, Patna; and

thereafter completed his Intermediate Commerce

Examination in the year 2001. The applicant, although had

passed- his Secondary School Examination i 37 Division, .

passed his Intermediate Commerce Examination in 1st

Division with the record 82.44 % marks. That is, the
applicant has scored 742 marks out of 900 marks in

Intermediate Commerce Examination.

In the month of March 2005, the applicant visited Imfhal

Town i Manipur State in connection with his personal

‘affairs aﬁd &ux:ing that time, the applicant came across a
recruitment notification pu_bﬁshed by the Respondent No.2
.in a local daﬂy newspapei. As per the said recruitment
‘notification published on 18.03.2005, the Ree;pondént No.2

called for applications from the ch'gﬂ)le candidates for -

recruitment: of Postal Assistant (SBCO) in N.E-Postal Circle.
And, as per the said notification, 1{One} ‘OC-category

vacancy’ had been notified in respect of Postal Assistants

[SBCO] in Nérth Eastern Postal Circle.. Further, as per

-

protections enshrined in the Constitution of India. The

Mohalla ‘of Motihari in Champaran District of Bihar State,

<




4.4,

4

Column-10 of the notification, applications for the Postal

| Assistants [SBCO] are to be submitted to the Respondent |

No.2. And also, as per Para-2 of .the said notification,

. prescribed application form and progpectus could be

purchased from all Head Post Offices, mail sub post offices

situated in Sub Divisional Head quarters and other

important sub post offices on payment of Rs.lO/- [Rupees

Tenjonly by cash at the concerned poét office counter: The '

Respondent No.2 had also ﬁxed the last date for the recexpt
of apphcanon as 10 04.2005.

- Copy -of ‘Vacancy Notiﬁcation published ‘in the
local daily ‘News paper’ by the Chief Post Master
General, Shillong {Respondent No.2] is submitted
as AN NEXURE-MI..

The apphcant who i8 one of thc Job aspn'ants immediately
m:tcd Imphal Head Post Ofﬁce and obtained the prescnhed
application and prospectus on cash payment of Rs. 10/
[Rupees 'I‘en] only at Imphal Head Post Office Counter.
Thereafter, the applicant also called for his documents,
certificates and testimonials from Dimapur and submitted

his application to the Respondent N6.2 along—with fequi:jcd

documents prescribed in Para-7 of the prospectus. The

applicant’s application for the Postal Assistants [SBCO] in

N.E-Circle was forwarded to the Respondent No.2 vide

Imphal HPO Speed Post Receipt No.EE 853188208 IN dated

25.03.2005.

. Copy of Imphal HPO Speed Post Receipt No. EE

853188208 IN dated 25.03.2005 is submitted as

ANNEXURE-A/2.
-AND -



4.5.
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5

Copy of web-page showing the movement

purticulars of Speed Post Letter No. EE -

853188208 . IN booked at Imphal Speed Post
Centre on 25 Mar 2005 as available in the web-
site - of Department of Posts

‘www.indiapost.gov.in/speednet/ Track2.aspx’ is
submitted as ANNEXURE-A/3. ‘

_As per Psara-3.2 of the prospectus suppﬁed with the |

prescribed app]i_éaﬁon form, the ‘candidate for the post of
Postal Assistants [SBCO] should fulfill the following
eligibility conditions:

The candidate should be within 18-25 years of age as on

the last date of receipt of appliéation ie.10.04.2005;
The canaidafe should have passed the 10+2 or 12m
Clase Exemination from a recognized University or
Board of School Education or Board of Secondary

Education {excluding vocational streams);

The candidate should possess the knowledge of local

language of the state fie. The candidate should have
_studied the lanéuagé declared as_loc.al llanguage l;)y the
State Government as a subject at least up to
Matriculation level (SSLC}; and .

Althou@z not compulsory, it is desirable that the
candidate has the knowledge of typing And compufer

data entry operation.

- Copy of relevant instructions in the prospectus
showing the ‘Scale of Pay’, ‘Probation’, ‘Eligibility
Conditions’, ‘Method of Selection’, ‘Special
instructions to the applicants’, ‘Detmnils of

Enclosures’, ‘Instructions relating to submission
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of Application’ etc related to the reomitment is
submitted as ANNEXURE-M4. '

' 4.6. The applicant fﬁ]ﬁ]led the eligibility cogdiﬁons stated above,
‘ aé. submitted below: | »

® “‘T'he applicant who born ou 01/10/1983, as fxer school

| leaving certificate, is 21-yem 6-months and 10-days as

on the last date of rccexpt of apphcatwn on 10.04.2005.

Thus, the apglicant is within 18-25 years of age; and

. Copy of Secondary School Examination Mark
sheet containing the date of birth of the °
applicant is submitted as ANNEXURE-A/S. \'

St

>(ii) . ‘The | applicant héa “already - passed
Intermediate(Commerce) Exammaﬁon in the year 2001

from the B1har Intermedmbe Educauon Council.

Intermcdmtc [Com‘merce] Examiantion is a 12t Class

| Examination, and Bihar Intamedmte Educatlon Council

' | 18 a recogmzed Board under the Govt of Bihar, The

| _ applicant secured &2.44 %/ of marks m,Intmmedmte

(Commerce) Examination by scoring 742-marks out of

900-marks in the aggregate.

- Copy of Intermediate (Commerce} Examination
Marks Statement, 2001 is ' submitted 'a‘s.

. ANNEXURE-A/6.

" i) - The official language of the State of Nagaland is ‘English’
and no other local language is available for the State of

@ ' ' | Nagaland where the app,li'cant presently resides. It is
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w)

T

also further submitted for the kind information of the
Honble Tribunal that the varions ‘Naga’ tribes mhabited

in the State of Nagaland do not have any language but

. maintain their own fribal dialéct. Therefore, .the

applicant, whe has studied ‘English’ Emgimge at High

School level fie. Secondary School Examination level-

ANNEXURE-A/S], fulfills the required knowledge of

local language’ criteria prescribed - the relevant

recruitment rules and instructions contained in the

| prospectus supplied with the applicaﬁdn form. Mei,
the amiliéant also studied ‘Hindi’ as a language subject
in High School Level, and ‘Hindi’ heing Official

Language of the Nation’ in’accqrdancc with Article-343.

of the Constitution of India possesses the status and.

recognition that Hindi’ is the language recognized 'By the
Govt of India for the whole territory §f. the country.
Thus, the applicant fulfilled the knowledge of local

language condition at all counts.

- Copy of web page of official web-site of Nagaland
" State, http://nagaland.nic.in/profile/aglance/htm,

showing the official language of Nagaland State as
‘English’ is submitted as ANNEXURE-A/7, '

The aipplicant ‘also possesses knowledge of computer

data entry operation’ and ‘typmg knowledge in

computer’.
’ A

- COpy of Computer knowledge certificate issued by
‘NIIT/Calcutta  Centre’ is submitted as
ANNEXURE-A/S. '

| _ AND -
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4.7,

4.6

-| No | allowed

.

¥

= Copy of "Pypirig ‘Qua'liﬂoation' certifioate is
submitted as ANNEXURE-A/9,
As pér the existing instructions available in Para-5 of the

Prospectus supplied along thh the application form,
selection to the post of Postal Assistant in’ Post -Offices is
done on the basis of merit comprising of the following

3(Thbree) components: -

SL | Items for which Weightage/ marks are | Marks

1 | Weightage for the percentage of marks | 40-Marks
secured in 1042 or 12 Class Exam’

2 | Weightage for the marks secured | 50-Marks
Aptitude Teat/ Written Teat’

.| 3 | Marks to be awarded for Computer Test ' 10-Marks

ncluding Typing skill on computer)
| [Computer operaﬁon' - 5 Marks
Typing in computer - 5 Marks]

TOTAL MARKS 100-Marks

Further, as per the e)déﬁng instructions available in Para-
5.2 & 5.3 of the Prospectus supplied with the prescribed
application form, ‘a_merit list of the candidates will be

prepared on the basis of marks in the aggregate secﬁmd by

them in 1042 or 12% Class Examination from a recognized

University or Board of School Education or Board of

~ Secondary Eiucaﬁon; and out of this merit list, only a

short-listed candidates equal to 10 times of vacancies ffor

- each community separa: will be called for to appear for

the ~Ap1itude Test/ Written Test and the Computer Test

‘mchadi ing skill in computer)’.

- Copy of relevant instructions in the Prospectus
regarding the ‘Eligibility Conditions’,” ‘METHOD

»



[V

4.7

9

OF SELECTION’ etc are already available in the
ANNEXURE-Af4. o
For the facts meéntioned in Para-4.6 above, the Respondent

No.2 is duty bound to prepare a merit list of candidates on

the basis of marks secured by them in 1042 or 12% Class

Examinatioﬁ, and call for the candidates equal to 10 times
~ of vacancies to appear in the Aptitude Test/Written Teat

and the Computer Test (inchﬁing typing skill on computer) |

based on the said merit list. But, the Respondent No.2 did

not publish the names of 10(Ten] eligible candidates who

_ are short-listed for appearing in the recruitment tests, but

conducted the Recruitment Tests on 25-05-2005

(WEDNESDAY] at Shillong k_:e‘ntre only for the recruitment

of Postal Assistants [SBCO]in N .E-Circle agamst the 1fone]

notified OC-category vacancy. In the said test, although

many candidates who have securgd less marks than the

. present applicant were allowed to pa:ﬁcipéte, the applicant

has been denied opportunity to take part in the recruitment

‘testa for the reasons hest known to the Reszmndent'ﬁ 0.2.
As per the reliable information available to the applicant, -

~ the candidate, who has secured around 68 % of ‘marks in

the 10+2 standard, has been allowed to take part in the

Recruitment Test held on 25.05.2005(WEDNESDAY) at

‘Shillong Centre for the recruitment of Postal Assistants

[SBCO] by the Respondent No.2. The applicant has
therefore been seriously aggrieved of the said action of the

above Respondent No.2; and has thercfore moved the

present O.A before the Honble Tribunal for securing -

juétice.
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5. enoum_is FOR RELIEF{8) WITH LEGAL PROVISIONS:
«5.1. “Equality of opporﬁm.ﬁ:y m n'matteré of public employment’is
. a fundamental right guaranteed in the Article-16 of the
Constitution of India. In_ éqdiﬁon, Article-14 of the

Constitution of India expressly states that the State shall

not deny to any person equality before the law or

the equal _protection of ;t!:te laws within the

territory of India. But, in this instant case, the present
applicant hs;ts been denied opportunity to participate in the
- recruitment procéss of Postal Assistants(SBCO) in N.E-
~ Postal Circle by the above Regpondent, No.2, despite the
. applicant has fulfilled all the rcquire(i eligibility conditions
for the post. It is élgo -pertinent to mention here that the
applicant with high percentage of marks in 10+2 standard
iie. Intermediate Qdmmerce -Exa:ﬁinaﬁon] has been denied
opportunity to take part m the recrui_tmeﬁt prbc;tss, while
many candidates who have secured less ‘percmmge of
inarks than the present applicant have been ﬂ@ed to take
‘.lpaxt in thé; recruitment process. In other words, thg _
applicant who has secured 82.44% marks in the aggregate
in 1042 standard/12t plaga has been demied opportunity
to take part in the recruitment process while candidétes
who have secured léss percentage of marks than the
present applicant, so to say the:- céndidates who have
secured as less éfound 6’8% marks in 1042 standard/12m
Claas ﬁave heén given oppo:mﬁity to paxﬁnipafe’in the
.rccruitment‘ pr_oc;ess. Thus, a grave mjustice hés l:;ccn.
caused to the present applicant in violation V'OfoﬁcIe-l'ﬁ &

Article-14 of the Constitution of Indin.
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The applicant, who fulfills all the eligibility conditions; and

" who has submitted application for the post in the

| prescribed application form; and who has submitted his

application for the post 56 as to reach within the last date

~of receipt of -application; and who has secured 82.44 %

marks in the aggregate in 1042 standard/12% Class
Exammnation, is fully eligible for the opportunity to
participate in the rccnmment process. But, the applicant

has been demcd ﬂne opportumr!y at the sweet will of the

-above Respondent No.2 while many candidates who have

secured less percentage of ‘marks than the present
applicant have been given oppormmty to participate in the
recruiﬁnmt‘ process. "l'hus, the app]icant has been
discriminated m the matter of public employment in
ﬁolation of conatib;ﬁonal provisions guaranteed to the
citizens of the country in the ‘Consntutmn of Indm’
'I‘herefore, the action of the Reapondent No.2 to deny
opportlmﬂ‘,y to the applicant to take part in the recruitment
process for the Recruitment of Postal Assistants [SBCO]’in
violation of fundamentsl rights guaranteed in the

constitution of India.

6. DETAILS OF THE REMEDIES EXHAUSTED:

The applicant humbly submits that the applicant has no statutory
remedy to be exbausted in this case. Further, as pex Para-6 (d) of

~ the prospectus, “only short-listed candidates will be informed to

appear for tests and finally selected candidates only will be

mnformed of their selectiom; and no correspondence will be

entertained regarding applications/selection”.  Therefore, the
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applicant has no other alternative remedy, but to approach the

Hon’ble "Pn’bunal for redressal,

ANY OTHER COURT:

7. MATTERS NOT PREVIOUSLY FILED OR PENDlNG WITH

The applieant further declares that he had not previously filed any

application, writ petition or suit regardmg the matter in respect of
wlmch this apphcauon has been made, before any court or any
other authority or any other Bench of the Tribunal nor any such

application, writ petition or suit is pending before any of them.

8. RELIEF{S) BOUGHT

In view of the facts menuoned in Para-6 above, the applicant prays |
that the Hon'ble Tribunal be pleased to: |
@® luue' appropriate order(s)/dirqcﬁ-on(sj _to  the
Respondent ‘No.2 to submit the ‘Names of short-

" listed candidates for the Recruitment of Postal
Assistants [SBCO] who have been called for to lippear

in the Written/Aptitude Test and Compufer ‘Test
fincluding typing skill on computer] duly showing

the pefcentago of marks secured by each éandidnto

in the order of merit in 10+2 sﬁndurd or 12 Class
Examin;ttion' along-with other i'elevant reoruitmenf '
records for the kind perusal of; the Hon'ble Tribunal; |
and issue such further order(s)/direction(s) as the

Hon’ble Tribunal ﬁay deem proper in _the
cimﬁma@anéés of the case, after perusing the
relevant records to be submitted by the Respondent

No.2;
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i) Issue such further order(s)/direction{s) to the
Respondents t? declare the recruitment process as
null and void, if the Hmﬂe.?ribnnal is satisfied, after
perusing the relevant recruitment records, that the
present applicant has illegally and discriminately
been denied opportunity to take part in the
‘Recruitment of Postal hsisﬁntc {SBCO] conducted
by the Respondent No.2; and aiso pass any other
order(s})/direction{e}) as the Hon’ble 'ftibu'nal may
deem fit and proper as to the circumstances of the

case warrant;

(i) Make the declaration absolute that the Recruitment
of Postal Assistants [SBCO] conducted by the
Respondent No.2 through the Recruitment Test held
on 25-05-2005 (WEDNESDAY) as irregular, null and

) . Award the cost of this application to the applicant; and

) Pass any other order(s)/ditection{s) as the Hon’ble
Tribunal may deem fit and proper to render justice to

the apphcant.

9. INTERIM ORDER, IF ANY PRAYED FOR:

In the interim, the aﬁpﬁcant prays that the Respondent No.2 he
directed not to announce the result of RECRUITMENT TESTS
held/conducted on 25-05-2005 (WEDNESDAY) under the
franchise, “ANNUAL RECRUITMENT OF POSTAL ASSISTANTS IN
N.E-POSTAL CIRCLE”. Otherwise, the present application before
the Hen'ble Tribunal will be infructuons and meaningleas.
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10 )_ IN THE _EVENT OF APPLICATION BEING SENT BY

 REGISTERED POST:

The applicant declares that the npphcatmn s’ ﬁled through hm .

- advocate.

" 11, . PARTICULARS OF BANK DRAFT I POSTAL ORDER

FILED IN RESPECT OF THE APPLICATION FEE:

M

" Indian Postal Orclm' Number . 11 G 388878
Office of Issue . '+ Imphal H.P.O
, Datg ofTssue : B 11-06-2005
‘ Oﬁice of Payment'_ ' - : Guwahati

12. LIST OF ENCLOSURES
1. Application accompamed by Index in Appendn(—A
2. ANNEXURE-A/1 to ANNEXURE-A/8.
3. Indian Postal Order for Rs. 50/ for apphcauon fee.

VERIFICA']‘ION ‘

-1, Shri Mamsh Kumar, Slo Shri- Narendra Kumar

‘Smgh, aged 21 years, resldent of Burma Camp, P.O & P.S:

Dlmapur, State Nagaland do hereby verify that the contents
of Paras 1 to 12 are ‘true to’ my personal knowledge and

. belief; and that 1 lmve not suppressed any mate.-nal facts.

o “Signgt%xyg%}’tﬁg%;nt

 Filed by: -

. To

‘The Registrar, '
Central Administrative Tribuml,
Rajgarh Road, Guwahati 781 005. -
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N.E. POSTAL CIRCLE ih

. ANNUAL RECRUITMENT OF POSTAL
o ASSISTANTS, IN N.E. POSTAL GIRCLE S - ‘

o Applicalions In the proscribed lormal are cafled for from candidates for the posts of -Postal | | i
Assistants, C o :
2. Prospecius containing -eligibfiily conddons such as age. qualificattons, elc., recruitment :
procadure, prascribed applicalion-fomn and datads about the number ol vacancies lo be Siled j
in Ire officar to whom applicalions &re to e addressed can be obtained from all the Head
Post Offices, main  Sub-post Offices sduated in Sub-Oivisional Head quarters and woher
imporiant Sub-Post Qffices, on payment of Rg. 1(/- by cash at the concemed post office
counter, . : .
, © 1 3. Application duly completed alohg with attesied copies of the certificates  should be
rd ' submitted to the ofticer concerred on or before 10:4-2005 by Registered .Post or Speed Post.
Applications sent by othar means will nee by congidored, Applicalions received allar the due
data will be rejected and no correspondence will be enlerained.’ .

Chief Postmaster General
North Eastern Circle,
Shitiong < 793001

V . L
- (tor the year 2003 & 2004)

St. {Name of OC|{SC| ST |-08C1 physical Ex Tolal | Address of ‘ ,
No.{ Division/Unil ¢ ' Handicap| Servi- ' the office to
' X ped cemen which appi-
cations arg
10 be sony

1. tAgarts
| v : Rovidon,
i Ayittinla
) D esion
| ' Agatinla ,

2. [Arinachal 3 - T . 8 Ditecior postai
Pradesn Survigns
i Ajunanhal
P’naouh.
HBM\DM
3. IManipur 21 -1 1 il . K] Supift, 6! POj,
A Manlpur Divis. t
fon, Imphal '
4. [Meghalaya 2] 132 . . f ] St Supd. PO, ]
: Maghalaya
‘ 1 - .. .| Oivisipn,
3 4 L . . Shlllong '
; / 5. [Mizoram - . 3] Direclor Postal | fl
' : i
i

n

Services,
Mizoram ‘s,
) ! L Divislon, -Alzawt
6. |Nagaland 31 -1 = ]- 1 : ‘5 .| Director Postal
Services, :
Nagaland -
Division, "
Kohima

7. {SBCO 1 - .

!

L Total - =772 | NI
I3 DO RSP Y IO AN

‘ |‘n’mu| ' (";v

i
1
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. 11 ANNEXURE-TII - = !
S AL PART A%y b et
‘ winih ) PROSPECTUS 2% ‘
/ The details in this prospectus are applicable for recruitment for the followin g posts:
\/a) Postal Assistant in Pdst Officesises 7 iwta Tait
b) Posta| Assistants in Circle Offices and Regional Offices
- ¢) Postal Assistants in RetufnédLette_xj Offices. - - '
v Postal Assistants in Saving Bank Control Organization,
¢) Sorting Assistants in Railway Mail Service. © - o
f) Postaland SonithséiS_tant in Army Postal Service.

SCALE OF PAY: The Scale of Pay is Rs. 4000-100-6000+ admissible allowances.
PROBATION: The candidates selected will be appointed and will be on probation as per
rules till the successful completioﬁc}f probation as per rules,
3. ELIGIBILITY CONDITIONS; " " -
i1 \/‘Age:' (a) Between 18 to 25 yéai‘s as on last date prescribed for receipt of application as

shown in the advertisement and in the list containing vacancy position supplied with this

prospectus. S -

Upper age limit is relaxable for-

(a) SC/ST by S years;."
(b) OBCby 3 years; ' |
(c) Physically handicapped by 10 years; and | .

) i

(d) Ex-Servicemen by the length of military service plus three years.
3.2 Educational and other qualifications required:- P
a) ' Postal/SortingAssista_x;tsglv; w l;;_,. ) .
) .| Passin 10+2 or 12" Class Examination from arecognized University or Board of

School Education.or Board of Secondary Education (excluding vocational streams)

) 1| Candidates for the posts of Po'stal Assistants in Post Offices, Sorting Assistants in

have the above educational qualifications with English as a compulsory subject.

The candidates should have knowledge of local language of the state, i.¢. should have
studicd the language declared as local Tanguape by the Statc Government as a subject
at Icast upto Matriculation level, (SSLO). ., ..

v} "Candidates with higher dualiﬁgations are also considercd. But they have to fulfill the
requirements mentioned in Sub paras (1) to (iui) above.

V) Candidates who have passed Vocational Course or J ob Oriented Coursc (JOC)only .

are NOT eligible. . )

vi)  Dcsirable qllaliﬁcation:-TypiJIg knowledge and Computer knowledge.

vii)  For Postal Assistants of Circle Office and Regional Office typing skill in Hindi at the
speed of 25 words per minute or in English at the spced of 30 words per minute and
Computer Knowledge are essential.

D) Postal Assistants in Army Postal Services:

) Applications should be super scribed as “APPLICATION FOR POSTAL
ASSISTANTS TO Army Postal Service” and sent to the ChicfPostmaster Gengral,
N.L. Circle, Shillong - 7930017

i) The vacancies rescrved for APS arc open only for males.

Railway Mail Services and Postal/Sortin g Assistants in Army Postal Service should

S Gt 3 TR T R i
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i) The candidates should produce amedical certificate in prescribed format available in

_ this prospectus at Appendix I from a Government Medical Officer. '

iv) ©  Allother conditions applicable to the Postal/Sorting Assistants mentioned in sub para
(a)abovewillapply. iy . s

V) Special terms and conditions for Post 1 Assistants in Army Postal Services:.

o  Theselected candidates will be given provisional appointment order and sent to
the nearest Branch Recruiting Officer (BRO) for physical and medical check up.

o  Candidates found to be physically fit by the BRO will only considered for
appointment and further deputed to Army Postal Service as per their seniority in
merit list. Candidates who are not found physically fit by BRO will be

~ dismissed. They will have no right to claim any appointment either in civil or in
" APS, even if they are in merit list for APS.

o Candidates declared physically',flt by BRO as indicated above will be given
appointment order by the appointing authority.

o  Candidate have to fulfill the required medical and physical standards prescribed
by the Army Headquarters. The selected candidates will be governed by Amry
Act and Army Rule during their service in APS, which entails Field service
anywhere in India or abroad, wearing of uniforms as applicable to Army personnel
and appropriate rank structure. The induction will be in the rank of Warrant Officer.

o  Sclected candidates havea liability to serve in Atmy Postal Service foras long as
their services are required by APS Repatriation to civil appointment can be done
only with consent of both partiés._\/i_z., civil appointing authorities, Army Postal

~ Services. SRR A - Rt ‘ :

o The selected candidates will ﬁi]dcrgo Basic Recruit Training at APS Center,
Kamptee for a period of six months. Appointment is subject to successful
completion of training. T "‘ ' ‘

‘o Ifacandidateis found to be “Unlikely to become an efficient soldier” his training
will be terminated and appointment order issued to the candidate will be treated
ascancelled” " 7 ‘

o A waiting list will be maintained to replace the candidates who are medically
disqualified during medical examination. The next candidate according to the merit

- will be selected as replacement. - * |

3.3  Physically Handicapped (PH) (Column7)

(a) Applicants may apply to the divisions where vacancies have been reserved under PH

Quota. Application to be super scribed as “A}’PLICATION FOR RECRUITMENT UNDER

PHQUOTA”.: = "' T

(b)  Therecruitmentofpersons with disabilities will be govemed by Government instructions

issued fromtime to time. ' ' '

(c) Physically handicapped candidates should produce handicapped certificate form

Medical Board attached to the special employment exchange and vocational rehabilitation

center in the prescribed Form 1 or I, as the casc may be as furnished in Appendix IV. The

selection of the candidates is liable to be cancelled if it is found lateron that they do not comic
under the category of physically handicapped as defined in the relevant orders.

(d) The vacancy position attached with this prospectus indicates the category of

physically handicapped persons who can apply for the post reserved. Only such applicants

who come under the category and within the intensity of the disability can apply supported by
requisite certificate.

2
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3.4  EX-SERVICEMEN: i’ b ‘

(a) Ex-servicemen may apply to the divisions where the vacancies have been rescerved
under Ex-servicemen quota. Application to be super scribe as “APPLICATION FOR
RECRUITMENT UNDER EX- SERVICLMAN” Attested copy of discharge
certificate should be enclosed. ~ *'

(b) Armed Forees Personnel applying for civil posts under ex-serviceman category should
submit the certificate in the following Proforma along with the application.
“I"hereby, with the information available, certify that Sri___

___(Name) No. , (Rank)
_ would complete prescribed period of appointment on

(dates)”
Place: o
Datc: [ :
o S Signature:
Commanding Officer:
Office Scal:

PR B E .
(c) The Ex-servicemen should apply in the separate application form availablc in this
prospectus fumlshmg y all the details as required. :

) Dmmnl:fcatlon

(a) No person- who has cntcx cd nto or contracted a marriage with a person having spouse

living; ot
N :txgu e

(b) No person — who has a spouse living has entered into or contracted a marriage with
any person, shall be ehgnble forappointment to service, Provided that Central government
may, if satisfied that such marriage is permissible under the personnel law applicable to
such person and to the other marriage and there arc other grounds for so doing, exempt
any person form the operation of this rule.

5. METHOD OF SELECTION:

5.1 The aggregate marks for selection will be 100, consisting of 40% weightage of percentage of
marks secured in 10+2 or 12" Class, 50% weightage of' marks secured in aptitude test and 10
marks for computer test (including typing skill on computer).

52 Ameritlist of the candidates will be prepared on the basis of marks in the aggregate securcd
by them in 10+2 or 12" Class Examination from a recognized University or Board of School
Education or Board of Secondary Education (excluding vocational streams). This merit list
is on the basis of 40% of the percentage of marks secured by the candidates in 1042 or 12"
Class Examination. For example, if a candidate has secured 70% marks in 10+2 or 12" Class
Examination, he would bc awarded 40% of 70 i.e. 28 marks for the purpose of preparing
merit list.

5.3 Out of this merit list, candidates equal to 10 times of vacancies (for each community scparately

as per the vacancies reserved for each community) will be called forto appear for the Aptitude
test/written test. The candidates selected will be addressed to appear for Aptitude Test. Those
who desires to appear for the Aptitude Test should credit an examination fee as under:-

) Rs. 100/~ for general candidates.




5.4

5.5

5.6

6.

22—

i)  Rs. 50/- for Scheduled Castes/Scheduled Tribes/OBC/Ex-servicemen/
Physically bandicapped candidates in any Post Office and produce the reccipt
- atthe time of appearing for test. :

The Aptitude Test will contain 50 objective type questions of 2 marks each and will include

questions on English, mathematics, general knowledge and reasoning and analytical ability. The

duration of the test will be 60 minutes. 50% of the marks secured in aptitude test will be
given weightage for the final assessment. S

The computer test con_svistsﬁof data entry knowledge and typing knowledge on computer. The

test will consists of one passage in English or Hindi to be typed to test the typing knowledge

(The passage for type test will consist of 450. words in English and 375 words in Hindi to be

typed at the minimum speed of 30 w.p.m.) and data consisting of figures and letters to test the
knowledge of data entry. The test shall be for 30 minutes - 15 minutes for each part, i.c. typing
knowledge and data entry and each part will be given 5 marks each. Marks shail be givenat0
or 5 based on whether'the candidate achieves minimum standard or not. There will nct be
oraded marks. The weightage for computer testwill be 10 marks. |

The marks secured in computer test will be added to the marks already secured in the
components referred to in paras 5.2 and 5.4 above and a final merit list will be prepared. The
final selection wili be made on the basis of this final merit list. '

Attendance in Aptitude Test and Computer Test (including typing skill) is mandatory

for selection. Those who fail to appear for these tests will not be selected.

SPECIAL INSTRUCTIONS TO THE APPLICANTS:

(a)  Theaptitude test for all Divisions/Units in the Circle will be held on the same
day and at the same time. Hence even if a candidate applies for different
Divisions/Units, he/she will be considered only for the Division/Unit in which
he/she takes the'test. Lo '

() Original‘!céf‘tiﬁc:ate should not be submitted. Only attested Xerox/photo copics

. shouldbesent.” " T | .

(c) . Alltherequired documents and certificates should be sent along with the application.
The documents/marks lists/certificates submitted at a later datc will not be entertained.

(d)  Onlyshort-listed candidates will be informed to appear for tests and finally sclected
candidates only will be informed of their selection. No correspondence will be entertained
regarding applications/selections. _ :

(e) Community certificates for SC/ST & OBC in the prescribed form from the competent
authorities, as in Appendix 11 and 11l respectively are to be submitted. Certificates
submitted in any other form or from authorities not competent 1o issue the same will be
ignored. | S » | .

(H The applications should be sent through Speed Post/Registered Post Only. Those sent

“through any other means and given by hand will notbe accepted.

(g) Applications wrongly addressed or received after due date are liable to be rejected,
whatever may be the reason for delay. Applications without required certificates and
ihcomplete applications are liable to be rejected. No intimation will be sent in this
regard. ' ‘

(h) The nature of work in the Railway Mail Service requires rotation of duties including

- night shift/detention on overtime duty in the exigencies of service.

(1) The selected candidates for the post of Postal Assistants in Post Offices and Sorting

Assistants in Railway Mail Services are required to undergo induction training atany

4
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onc of the Postal Tuumnb Centcrs or any other place as dirccted by the appointing
authority. :

) The selected candidates of all posts are liable to scrve anywhere in the Circle and in

~ Army Postal Services in Indla or abroad as and when required at the sole discretion of
the appointing authonty

(k) The candidates selected for the post of Postal Assistants in Savings Bank Control
Organization are liable to be posted to any Head Post Office in the Circle.

() No traveling allowances or other expenses will be paid or arrangements made for stay
for attending tests. Candldates have to bear their own cost and make their own
arrangements for stay.

(im) Sclection of candidates to various posts will be in accordance with the relevant
recruitment rules and admlmstratlve instructions issued by the Department of Posts
form time to time.

(n) The Department reserves the i ght either to revise the number of vacancies or to cancel
the recruitment, if so warranted and the Department will not be liable to return lhc fec
or pay any compensation on the applicant’s application.

7. DETAILS OFENCLOSURES: (List ofattested Xerox copies of Certificates and documents
to be sent).

a) All Marks lists of Education qualiﬁcations.
) Prooffor Date of Birth.
¢) Medical certificate given by the Government Medical Officer in the Prescribed

format as in Appendix I for candidates applying for Postal/Sorting Assistants -
in Army Postal Services. )

d) Cast/Community Certificates in the prescribed form for SC, ST and OBC
candidates issued by competent authorities. (Please see Appendix [1 and I11)

¢) 2 Pass Port Size Photographs (one to be pasted on the application and other
sent loose with name and address written on the reverse).

)] Physically Handicapped Certificate from the competent authority in case of
physically handicapped cﬁlndidates. (please see Appendix 1V)

) Discharge certificate in case of ex servicemen or prescr ll)e(l u,rtmuxtc in case

of serving Armed Forces Personnel, if any.

h) Duly filled in Application Form itself.
8. The application in the form attached to this prospectus, complclul i all respects may be sent
to the officer of concerned division/unit as at col. 10 of VACANCY POSITION chart. Vacancy
Position chartis supplicd along with prospectus and application form. The application along with attested
copies of requisite certificates should reach on or before the date mentioned in the vacancy position
chart. Applications reccived after due date are liable to be rejected.
9. IMPORTANT: -

a) Original certificates should Not be submitted. Only certified copies should be submitted.
However, SC/ST/OBC/PH & Ex-servicemen candidates should produce relevant original ccmﬁcatcs
atthe examination center for claiming examination fce concession. :

| b) It the prescribed/required documents are not submitted along with the application,
| application will be rejected and no request for revival will be considered.
¢) Incomplete or unsigned appllcwnons orapplications w ithout photographs/late applications
will be rejected.
) Betore submitting his/her application, the candidate must carcfully read the cligibility
S
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conditions and satisfy himself that he fulfills all the cligibility conditions for the post for
which he has applied.

For Postal Assistant/Sorting Assistant posts, the candidate who comes under the zone
of consideration will be called for the written aptitude test. Each such candidatc will be
issue a Hall Permit and will be assigned a Roll number. The Fall Permit will be sent to
the candidates in due course. Tiine table and venue of the examination will be indicated
in the hall permit. However, candidates can sit for the examination only on payment of
the prescribed ¢xamination fee,

10.  INSTRUCTIONS RELATING TO SUBMISSION OFAPPLICATION.

(1)

(i) |

(i)

()

V)

NOTE:

Write the require information in English or in Hindi,

One envelope should contain application of one candidate only.

The envelope containing the applitation must be super scribed in bold letters as
“APPLICATION FOR RECRUITMENTOF ...................... =
.................... (post for which applicd).

Anapplication will be rejected at any stage of recruitment process for not having been
submitted in the official format/ having incomplete information/ wrong information /
mis-representation of facts / unsigned/ without photographs / not accompanied by
attested copies of required certificates. '
Ifa candidate has changed his/her name or dropped/added part of his/her name after
Matriculation/SSC/Hr. Secondary or he/she changed his/her name after Matric ctc.,
proof for the change in the name such as Affidavit, Gazette Notification, ctc., should
beenclosed. " ' .
Only certificates issued by the competent authorities, for example, the Universitics/

concerned Boards would be accepted as proof for having possessed the minimum cducational
qualifications or date of birth. Only those certificates issued by the competent authorities and in the

prescribed form would be éonsidpred. ‘
11.  CHECKLIST: Before submission of application the following points may be checked
carcfully and the corresponding columns ave filled correctly.

(a)

(b)
(c)

(d)

(e)

= Check whether you have firmly pasted your Passport size Photograph (Scm x 7 cm) i,

the prescribed place in the application form.

Check your Eligibility carefully

Check whether you have filled in all the columns of the application form correctly and
no columns have been left blank.

Check whether you have filled in your COMMUNITY/CATLEGORY STATUS
correctly in the relevant column.

Check whether application form has been signed in full by you.

ABBREVIATIONS USED IN THE PROSPECTUS MEAN THE FOLLOWING:

ocC : Other Community

SC : Scheduled caste

ST -+ Scheduled Tribe

0oBC : . Other Backward Classcs

OPH : Orthopacdically Handicapped
HH : Hecaring Handicapped

Ex- SM : Ex-Serviceman. ‘ -

CHIEF POSTMASTER GENERAL
N.E.CIRCLE, SHILLONG -793 001
6
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BIHAR SCHOOL EXAMINATION BOARD, PATNA

MARKS SHEET OF SECONDARY SCHOOL EXAMINATION, 1998

R I A s

SL No, 0358%9% ¢
, ANNUAL EXAM,
o
.A!
'ROLL CODE | ROLLNO | i L. 7UNAME OF THE EXAMINEE N ‘| oaATEOFBIRTH - i I
0S528| NS9T | - ISH KUMAR /(- ‘ C1/10783 #
: — — - —— GRADE IN i
SCHOOLNAME->  mMANG AL SEVMINARY MOT THART SUPW
& |_LAncuace T SCIENCE
N MIL | SIL | MATH | = . PHYSICS CHEMISTRY * BIOLOGY o
“ HND | "SNK| - | mHeony PAC TOTAL | THEORY pac | TomL | TreoRY PRC TOTAL
FULL - Ca N
MARKS 100 100 100‘ 45 -. 05 50 . 45 05 50 45 | 05 50
PASS
MABKS 30 30 3] — — 15 - — 15 — — 15 .
MARKS e 1T 1% 1“0z | 2 -1 on | es s
oaTanen | 49 t*f‘ 38 P13 1704 [ 17 13 N4 1 24 | U2 e
SOCIAL SCIENCE " | -"*” COMPULSORY OPTIONAL
A . . ' &l oo RESULT
& Ws |Lciv | Geo | EC & | ¢
2 T | : g |¢ 1ST DIV : 420
THEORY | THEORY PRC TotAL | Y
: 2ND DIV : 315
FULL T " . ,
MABKS 0 | 50 50 51100 70| 30 100 700 100  3RD DIV : 210
PASS _ 3}
MARKS 15 15 175 | 30 21 09 30 210 —
MARKS 22 | 15 | 30 ' 211 | 10 | 233 1y
OBTAINED 16 -~ 7 - 2 - v
F°Ga NO 055‘:“907""0-‘3')“‘07 SECRETARY
;
1
0 be ¥ o
ﬂmﬁed

> !ﬂdﬁw“’ )
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| MARKS STATEMENT, 2001
| FTER SCRUTINY
The following are the marks obtamed by 'MANI &H KUl‘MR
College  panpIT LGAM PANDEY COLLEGE (E. CH.. MOTIHARI
Roll Code | . 3434 No. 20034 Enlistment N_o. Rf-oo;zg-eqa’
8t the Annual IntermediatdSOMMERCE  Examination 2001 held in the manthof FEB® 2001
01. COMPULSORY : | N ‘
RBH 100 030: p7s 07 075 D
ENG oo )e.o 289 091180 8o o
02. OPTIONAL : . o
BKA & BMO " 200" bag 0911‘:;9‘ : 34;&3{ - 143
mNB s ELE poo peo. | b99. 070 159 | 180 |
TRD & TFT 200 mq:a:"f <1 05'.; m:s o3
03. ADDITIONAL :
N 742
04. VOCATIONAL : o T pat DIV
8T ® P30 1z 012 | 079 191
, . o
Date : £3/06/z001 | o o - Sec.retarylm
T s SR UL SN E oo hryua i
yrue Cupy
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W
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Location : Approximately lies between 25°6’ and 27 *4' latitude, North
of Equator and between the longitudinal tines 93 *20'E and
95°*15'E.

State Capital : Kohima (1444.12 mts above sea levél)

Official Language : English '

- Angami, Ao, Chakhesang, Chang, Khiamniungan, Kuki,

. Tribes + Konyak, Lotha, Phom, Pochury, Rengma, Sumi, Sangtam,

Yimchungru, Zeliang, -

w

N

5. General;

Aren 1 Population ',POpulation Dansity | Literacy MSDP (1996-97) | Par Capita Income
. Km. , (1996-97)
. (Rs. It lakhs)
16,527 8q.Km 19,88,636 | 120 pormons par 67.11% 172659 /- Rs. 11368/-
6. Climate;
Rainfall (2000mm-2500mm avaraga) Temparaturg
May-Aug. ¢ Sapt-Oct Nov-Anr Summer Win tor
Hatvy Rein Occasionsl Rain Dry Sesson 16C-31C 4C-24C
7. Connectivity:
; Road-Lcngth inkKM !
Air Part Rail
‘ # Hoad . National Highway State Highway
Dimepur Dimepur 370 1094

8. Educational Institutions

Univarsity Colleges H1gh_$chools :f:::fﬂ ‘ l;?hr::rlz PolyTéchnics lnci::::::l?rﬁ;n g
v 40 236 418 1399 2 g5
9. Others;

Maijor Crops 'ijorwmrals Foneﬁ Frults Yagatablaes
Rico.Matzo Millat, Coatl, Lime 8,62,930 hecs. Banna,Pinepls, orengs, @nmr, Gorlics,
Gmmz,Rubbmr,Ta atc. Btona, 212 of total Pamion Fruit, Peary, Chilll, Tomsto, potato,

. fatroloum, land arem) - plum, jack fruitece. - Cabbags ete.
L Marble st | | 1 |

Discinimer:The site is designed and hested by National Informatics Centre, Nagaland State

Unit, Kohima. Conte
1 provided and muintained by the state govornment of Nagaland. . .

Ministry of Communications & Information Technology
Nationa nformatica Centen,
Hogeiong Stte UnM,
Room # 2, Central Block New Sacret ndnt Complox,
Kohlna-787004, N aga)snd

hMp://nngnlnnd.nlc.ln/prqﬂle/nglmma.htm i 410 be jrue CopY 6/12/2008
Gersifie

~——

-
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HIIT
havmg duly exammed .

MANISH KUMAR SINGH -

durmg and after six months of study on the specifi; il cumculum
and havmg found the candxdate 8 performanu. to ’be '

21st |
CALCUTTA R

| ViceChairman “:* - Member of the
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH GUWAHATI

OA NO. 154/2005
SHRI MANISH KUMAR

............ APPLICANT
-VERSUS-

UNION OF INDIA & ORS

------------

RESPONDENTS

WRITTEN STATEMENT FILED BY THE RESPONDENTS

1) That the respondents have received copy of the OA and have gone through the same

Save and except the statement, which are specifically admitted here in below, rests may

be irealed as toial denial. The siatements, which are noi born on records, are also denied
and the applicant is put to the strictest proof thereof.

2) That before going through various paragraphs of the OA, the respondents beg to give
brief history of the case.

{(a) One post of Postal Assistant in saving Bank Control Organization (SBCO) for
OC (Umreserved) candidate was declared vacant and applications were invited
for recruitment against the vacancy along with other vacancies for Postal

Assistants and the same was notified in the Daily Newspapers published in all
the States of this North East Postal Circle, in the middle on March, 2005. Last
date of receipt of applications for the posts was fixed on 10.4.2005

(b) In the said Notification, in Para 2, it was specifically mentioned that”
Prospectus containing eligibility conditions such as age, qualifications etc

recruitment procedure, prescribed application form and details about the

number of vacancies to be filled in, the officer to whom applications are to be
addressed can be obtained from all the Head Post Offices..................... ”
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©) In the Prospectus, in Para3.2 (i) it was clearly mentioned “ The candidatos -
should have knowledge of local langnage of the State, i.c. should have stdied -
the language the language declared as local language by the State Govt. 28 2
subject at least up to Matriculation level (SSLC).” |

(d) The applicant applied for the post of Postal Assistant (SBCO). As per his
statement, he passed Intermediate Examination, equivalent to XIith Class
examination in the year 2001, from the Bihar Intermediate Education Council
and presently staying in the State of Nagaland. The applicant claimed, “the
official language of the State of Nagaland is ‘English’ and no other language is
available for the State of Nagaland where the applicant presently resides.”
{Para 4.6 (ii) & (i) of the AO refers}

(i) But as per Dy. Sccretary (Examinations) Nagaland Board of School Education,
/) Kohitma, letter No. NBE-6/EX-Misc/2002-03, (@) Ao, () Lotha, (HI) Sema &
- (IV) Tenyidie are recognized as local languages for the State of Nagaland. The
applicant did not read any of the local languages recognized and mentioned in
the letter of the State Gowt., as per the copy of the Mark-sheet issued by the

Bihar Intermediate Education Council and submitted by him along with his

application for the post.
Copies of the letter mentioned above and Mark-sheet of the applicant
is annexed herewith and marked as Annexure-B & C respectively.
(i) As such he was not found eligible for the post as per cligibility citesion and his
candidature was rejected.

(e it is the policy of the Gowt. to encourage local youth to join the main stream of

the country by providing them with the scarce employment opportunities in the
relatively backward North Eastern States.



3) That with regard to the statement made in paragraph 1 of the OA, the respondents while

4)

5)

6)

7

8

denying the contentions made therein beg to state that the aptitude test and the
computer test conducted on 25.5.2005 by the respondent No. 2 was fully in accordance
with the Method of Selection as mentioned in Para No.5 of the Prospectus published
and supplied to the candidates for the purpose. The short listed candidates, who were
selected as per instructions/guidance, were called for aptitude test on 25.5.2005. There
was no provision of publishing the names of the short listed candidates.

That with regard to the statements made in paragraph 2, 3 and 4.1 of the OA, the
respondents beg to offer no comments.

That with regard to the statement made in paragraph 4.2 of the AO, thé respondents beg
to state that the applicant studied under the Bihar School Education Board, Patna,
where he could not study any local languages recognized by the State Gowt. of
Nagaland in which State the applicant presently resides and from where he applied for
the job. Study in any of the local languages recognized by the State Gowt. of Nagaland
up to Matriculation level was compulsory as per conditions laid down in Para No. 3.2.a)
iif) of the Prospectus supplied to the candidates. The local languages recognized by the
State Gowvt. of Nagaland are (a) AO, (b) Sema, (c) Lotha, (iv) Tenyidic vides the letter
No. NBE-6/EX-MISV/2002-03:3275 dated 05.9.2002.

That with regard to the statement made in paragraph 4.3 of the OA, the respondents
while denying the contentions made therein beg to state that the vacancies were notified
and published in the local newspapers of all the States of North East.

That with regard to the statement made in paragraph 4.4 of the OA, the respondents beg
to state that the application of the applicant was received on 28.3.2005 along with the
enclosures. |

That with regard to the statement made in paragraph 4.5 of the OA, the respondents beg
to state that Para 3.2 of the prospectus supplicd with the application form reads as
follows and stipulates the following conditions.



(a) Postal/ Sorting Assistants:

(i) Pass in lO+20r12“‘ClassExamhaﬁonﬁnmarecogtﬂmdUnivcmhyoeroaxd
of School Education or Boamd of Secondary Education ( excluding vocational
streams). '

(n)Cmd;datesforﬁlepostsofPostalAssnstamsmPostOfﬁces, Sorting Assistarts

in Railway Mail Services apd Postal/Sorting Assxstant in Army Postal Service

shouldhavetheaboveedncaﬁonalquaﬁﬁcaﬁonswthmglishasacompubory
subject.

(iii) The canmdatesshmxldhaveknowledgcoflocallmgu@of&esm,me.

shoNdhavestudleddxelanguagedochedaslocallmguagebyﬂnState

- Government as 3 subject at least upto Matriculation level.(SSLC) |
(iv)Candxdawsmﬂah:gherquahﬁcauonsamalsoconszdcmd. But they have to
":-ﬁllﬁllmemqtmemcntsmennonedmSume(i)to(iﬁ)abm

(v) Candidates who have passed Vocauonal Coume or Job Oriented Course (JOC)

only are NOT efigible.

(Vi) Desirable qualification: - Typing knowledge and Computer knowledge.

(vii) For Postal Assistants of Circle Office and Regional Office typing skill in Hiindi

at the speed of 25 words per minute or in English at the speed of 30 words per

minute and Computer knowledge are essential.

9) Thatwnhmgardtoﬂ:estatemmtmadempmmph46(1)and(n)oftheOA,lhe
respondents beg to sate that the applicant was bom on 1.10.83 mdhehadpassedﬂne
Intermediate (Commerce) in the year 2001 from Bihar Intermediate Education Council,

IO)Thatwithregardtoﬂ\e‘statementmadehxpmgraph 4.6 (iii) of the OA, the respondents
while denying the contentions made thercin beg to state that the candidates have not
'smdiedanylmallmguagesrecogdmdbyﬂmSmGovL,upmmanicmaﬁmkvel

. lmdcranyschdol/Board ofme,Statesﬁomwhemﬂ:eyappﬁedformejob. It was one of
- the conditions under the item No. (a) (iii) of Para No. 3.2 of the Prospectus. The local

languages have been recognized by the State Govt. ofNagélandas(i) Ao, (ii) Lotha,



(iii) Sema and (iv) Tenyidie vide their letter No. NBE-6/EX-MISC/2002-03:3275 dated
05.9.2002.

11) That with regard to the statementmademmgraph46(w)oftheOA, the respondents -
beg to offer no comment.

12) That with regard to the statement made in paragraph 4.7 of the OA, the respondents
while denying the contentions made therein beg to state that the applications of the
candidates were not considered for short listing as they have not studied any of the local
languages wcogmzed by the State Gowt,, up to matriculation level under any school-
/Board of the States from where they applied for the job.

13)Ihatwiﬂ11'egardtoﬂzcswemcntmadein-'mnph50fﬂleOA, the respondents while
denying the contentions made thercin beg to state that since the applicant could not
ﬁdﬁﬂﬁemnﬁﬁmothanylocallmmngesuptoMatxictdaﬁonicvel,asper

- condition prescribed in the Prospectus, his candidature was rejected.

14) That with regard to the statement made in pmgraph 6 of the OA, the remdents while
denying the contentions made therein beg to state that under the terms and conditions
prescribed for the recruitment of Postal Assistant (SBCO) in N.E. Circle, the candidate
has not been found cligible for thepost, as he ﬁdnotsmdyanyofﬂlcloca!lmg"nagcs'

mogmzedbytheStateGovt.ofNaylandwherehempraenﬂymdng,upto'.
Matriculation Ievel.

IS)Thatmwewofthefactsandcmcumstmcesnmmdabovemetespondemsbegtostatev _
thatthepresentOA,xsdevmdofmexnanddoesnotanyrehefﬁmﬁnsﬂon’bb _
Tribunal as sought for, hence the Hon’ble Tribunal may be pleased to dismiss the OA
with cost.



VERIFICATION

L Shr W ..... %AL ..................... ..at  present working as

JQ&@MW%@LWM&{W”N@O«) ...... a * (Shillon who s

nnnnnnnnnn

mkingstepsmmepmsmtOAmdmntpetentwsig:xifﬁsvmiﬁcaﬁomdohmby-

- solemnly affirm and state that the statement made in paragraph..... ... are

true to my knowledge and belicf, those made in paragraph ...... A.2. 457 are matter
of records, are true to nty information derived there from and the rest are my submission

before this Hon’ble Tribunal. I have not suppressed any material fact.

And I sign this verification on this. A X5..th day of {= 1,200 at Guwahati -

un . Kal -
DEPONENT
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